INDEX OF ANNEXURES

| SERIAL
NO.

ANNEXURE

DETAILS

1

Annexure-X

Grapn showing rate of growth of
Covid-19 cases in different countries |

P

Annexure-A-1

Press release for relief package of
rupees 1,70 lakh crore under
Pradhan Mantri Garib Kalyan Yojana

Annexure-A-2

Photographs of relief camps

6-31

Annexure-A-3

' Bureau of Immigration

Summary of advisories issued by

32-34 |

Annexure-A-4

Order issued under section 69 of the
Disaster Management Act, 2005 for
delegation of power of National
Executive Committee to Secretary,
Ministry of Health and Family |
Welfare

Annexure-A-5

Advisory issued by the Ministry of |
Home Affairs (MHA) to check and
sensitize people about harassment of
North East regien persons including |
athletes and sports persons |

 Annexure-A-6

Annexurs-A- 7

Order dated 24.03.2020 urE:l:_Frl
section 10(2)(I) of the Disaster
management Act, 2005 with the
directions to  take effective
measures, as contained the
guidelines, for ensuring social
distance so as to prevent the spread |
of COVID-19 in the country. |

in

37-43 |

MHA D.O. letter dated 24.03.202C
| requesting State |
Government

compliance o
| under the Disa

Central and

to  ensure  strict|

Orcer issued i

[ the
5L - [fhuar‘rrm@a t:—u', i

14-47




2005 l

| Annexure-A-8

First Ad*dendum to Order dated i 48-49
24.03.2020 issued by MHA issued on
25.03.2020

10.

Annexure-A-9

Second Addendum to Order dated
24.03.2020 issued by MHA issued on
25.03.2020

50-51 |

Tl

Annexure-A-10

MHA Order dated 29.03.2020 under | 50-53
10(2)(1) of the Disaster Management

Act, 2005

12.

Annexure-A-11

Clarification on transportation ofi 54
Animal feed by MHA letter dated |
26.03.2020

|
|
|

13,

Anhéxure-;i-lz

Standard operating Procedure issued | 55-56
on 26.03.2020 by MHA for
maintaining supply essential

goods

of

14,

Annexure-A-13

item and Norms of assistance under
SDRF making provision for temporary
accommodation, food, clothing |
medical care ete. for homeless

peaple l

57

Anﬁexure—A- 14

MHA letter dated 21.03.2020 for'! 58-60
adequate steps for enforcement of;
Janta Curfew.

16,

Annexure-A-15

MHA advisory dated 21.03.2020 61

12,

Annexure-A-16

62

MHA advisory dated 22.03.2020 for
precautionary measures to be taken
at railway station and sensitive

{

locations

; An‘nexure—A— 1.7

iiVIHA advisory dated 24.03.2020 for | 63-64
| ensuring unhindered movement of
| |

essential goods

— e ——

lfﬁ._nlwe:c_ure—A—lé} "MHA advisory dated 24.03.2020 to| 65
L

| address rumour mongering




1 20.

[ Annexure-A-19 | MHA advisory dated 27.03.2020

regarding facilities for unorganised
sector workers, etc.

66-67 |

21,

Annexure-A-20

MHA advisory dated 28.03.2020
advising State/UTs to set up shelters
for migrant labourers, etc.

68-69

22.

An nexure—A—Zl_

NDMA advisory dated 28.03.2020

70-71

| 23,

Annexure-A-22

NDMA advisory dated 29.03.2020

72

24,

Annexure-A-23

Amendment dated 14.03.2020 in the
SDRF items and norms treating
Covid-19 as notified disaster for the
purpose of providing assistance
under SDRF under two items namely-
Quarantine facilities and purchase of
equipment

73-74

25

Annexure-A-24

Partial Modification of items and |
norms of SDRF |

75-76

26

Annexure-A-25

MHA D.O. letter dated 29.03.2020
clarifying the extent of exempted
category and permission to allow use |
of SDREF for homeless people
including migrant labourers

77-78

Annexure-A-26

Photographs  of train  coaches |
converted into quarantine facilities |

79-82




RATE OF GROWTH AFTER SIMILAR NUMBER OF CASES
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Press Information Buresn B

Government of India
hdkdd

Finance Minister announces Rs 1.70 Lakh Crore relief package under Pradhan Mantri
Garib Kalyan Yojana for the poor to help them fight the battle against Corona Virus

7 Insurance cover of Rs 50 Lakh per health worker fighting CGVID-19 to be
provided under Insurance Scheme

> 80 crore poor people will to get 5 kg wheat or rice and 1 kg of preferred pulses
for iree every month for the next three menths

> 20 crore women Jan Dhan account hoiders to get Rs 500 per month for next
three months

> Increase in MNREGA wage to Rs 202 a day from Rs 182 to benefit 13.62 crore
families

> An ex-gratia of Rs 1,000 to 3 crore poor senior citizen, poer widews and pooer

disabled

Government to front-load Rs 2,000 paid to farmers in first week of April under

existing PM Kisan Yajana to benefit 8.7 crore farmers

> Central Gevernment has given orders to State Governiments (o use Building
and Constraction Workers Welfare Fund to provide veliel fo Construction

Warlers

b

New Delhi, 26 March 2020

The Union Finance & Corporate Affairs Minister Smt. Niramla Sitharaman today
announced Bs 1.7¢ Lakh Crore relief package under Pradban Maniri Garib Kalyan
Yojana for the poor to help them fight the battle against Corona Viras. While addressing
the press conference here today, Smt. Sitharaman said “Today’s measures are intended at
reaching out to the poorest of the poor, with food and money in hands, so that they do not face
difficulties in buying essential supplies and mecting essential needs.”

The Minister of State for Finance & Corporate Affairs Shri Anurag Singh Thakur was
also present besides Shri Atanu Chakraborty, Secretary, Department of Economic Affairs and
Shri Debashish Panda, Secretary, Department of Financial Services. Following are the
components of the Pradhan Mantri Garib Kalyan Package: —

PRADHAN MANTRYT GARIB KALVAN PACKAGE

L Insurance schemte for health workers fighting COVID-19 in Gavernmeant Hospitals and
Health Care Centres

» Safai karamchacis, ward-boys, nurses, ASHA worlers, paramedics, technicians

doctors and specialists and other health workers would be covered by a Special

insurance Scheme,
angl. wha while teating Cevid-19 pattents, et with some

« Any health proteszional, who wi

socident, then b che would be compensated with an amount of s 54 talh under

(he sehenme,
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¢ All government health centres, wellness centres and hospitals of Centre as well as States
tely 22 lalkh health workers would

would be covered under this scheme approxima
be provided insurance cover to fight this pandemic-

1. PM Garib Kalyan Ann (375¢) Yojana

o Government of India would not allow anybody, especially any poor family, to suffer
on account of non-availability of foodgrains due to disruption in the next three months.

e 80 crore individuals, i.e, roughly two-thirds of India’s population would be
covered under this scheme.

¢ Each one of them would be provided double of their current entitlement over next three

months.
e This additionality would be free of cost.

Pulses:

o To ensure adequate availability of protein to all the above mentioned individuals, 1
kg per family, would be provided pulses according toregional preferences for next three
months.

e These pulses would be provided free of cost by the Government of India.

I, Under Pradhan Mantri Garib Kalyan Yejana,

Benefit to farmers;

¢ The first instalment of Rs 2,000 due in 2620-21 will be front-toaded and paid in
April 2020 itselfl ander the M KISAN Yojana.
e Tt would cover 8.7 crore farmers

IV, Cash transfers Uuder PM Garib Kalyan Yojana:
Heln to Poors

o A total of 20.40 crores PMIDY women account-holders would be given an ex-gratia

of Rs 500 per month For mext three maonths.

Gas evlinders:

= TUnder PM Garib Kalyan Yajana, gas eylinders, free of £ost, would be provided to 8




e Wage-earners below Rs 15,000 per month in businesses having less than 100
workers are at risk of losing their employment.

o Under this package, government proposes {0 pay 24 percent of their monthly wages
into their PF accounts for next three months.

« This would prevent disrupfion in their employment.

Support for senior citizens (abave 60 vears), widows and Divpang:

o There are around 3 crore aged widows and people in Divyang category who are
vulnerable due to economic disruption caused by COVID-19.

« Government will give them Rs 1,000 to tide over difficulties during next three
months.

MNREGA

e Under PM Garib Kalyan Yojana, MNREGA wages would be increased by Rs 20 with
offect from 1 April, 2020, Wage increase under MNREGA will provide an additional
Rs 2,000 benefit annually to a waorker.

e This will benefit approximately 13.62 crore families.

V. Self-Help groups:

« Women organised through 63 lakhs Self Help Groups (SHGs) support 6.85 crore
households.
a) Limit of collateral free lending would be inereased from Rs 10 to Rs 20 lakhs.

VI. Qther components of PM Garib Kalvan package

Qreanised sector:

+ Employees’ Provident Fund Regulations will be amended to include Pandemic as the
reason to allow non-refundable advance of 75 percent of the amount er three
months of the wages, whichever is lower, from their accounts.

+ Families of four crore workers registered under EPT can take benefit of this window.

Buailding and Ofher Censtruction YWarkers Welfzre Fund:

«  Walfare Fund for Building and Gther Con structions Workers has been created under &
Central Govetnment Act.

» There are around 3.5 Crore vegisterad workers i the Fund.

. Siste Governments will e given divections (0 wiilise this fund to provide assistanee
and support to these worlkers £o pratect them againse gcononiic disruprions,

Distriei Mineral Pund



s The State Government will be asked to ufilise the funds available under District
Mineral Fund (DMF) for supplementing and aqugmenting facilities of medical
testing, sereening and other requirements in connection with prevenfing the
spread of CVID-19 pandemic as well as treating the patients affected with this
pandemic.
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Summary of advisories

24.01.2020:MH&FW  Letier No.L-21021/01/2020-PH(1H)-Part dated
29.1 2020 regarding outbreak of Noval Coronavirus (nCOV) in Wuhan
City, China was circulated by Bol on 24.1.2020 which directed that all
passengers coming from mainland China or who have visited China after
1.1.2020 to be screenad.

27.01.2020: MH&FW had forwarded an SOP on 25.1.2020 to be
followed by doctors deployed at ICP/Border Check Posts. The same was

circulated to all FRROs/CHIOs for compliance.

05.02.2820: All Visas issued to Chinese passport holders, including
Regular (sticker) as wall as e-Visa issued prior to Feb 05, 2020 was
suspended with effect from 5.2.2020 by Bol vide Memo
No.75/A3/Health/2020-406 dated 5.2.2020.

27.02.2020: MH&FW videits email dated 27.2.2020 recommended
suspension of Visa on Arrival/VoA facility to Japan and South Korea.
Accordingly, the facility of Visa on Arrival to nationals of Japan and
South Korea was suspended by Bol vide Memo No.75/A3/Health/2020-

557 dated 27.2.2020.

28.02.2020: “Existing Visas/e-Visas issued to Iranian nationals and other
forsign nationals who have travelled fo Iran on or after February 1, 2020
and who have not yet eniered India wassuspended with effect from
29.2.2020 by Bol vide Memo No.75/A3/Health/2020-565 dated

28.2.2020.

03.03.2020: All regular (sticker) Visas/e-Visa (including VoA for Japan
and South Korea) granted to nationals of ltaly, Iran,South Korea, Japan
and issued on or before 03.03.2020and who had not yet entered India,
were suspended with effect from 3.3.2020 by Bol vide Memo No.75/A3/

Health/2020-571 dated 3.3.2020.

10.03.2020: Al regular (sticker) Visas/e-Visa granted to nationals of
France, Germany and Spain and issued on o before 11.3.2020 and
who had not vet entered [ndia, suspended with affect 10.3.2020 by Bol
vide Memo No 75/A3/Health/2020-11-612 dated 10.3.2020.

11.03.2020; All gristing visas issued to national of any counlry except
' Officiale, Ut/ intarmnationsd organizations,

wares suspencged by Bolfill April 18, 2020

0 P 1% ot gkl - rent o .
those issuad fo Diplomats,

Employment, Project visas



13.3.2020 MHA vide their OM N0.25022/12/2007 ~ Imm dated
13.3.2020 put restrictions on international passengers ftraffic through
Land Check Posts in view of COVID-19. All types of passenger
movement through all the Immigration Land Check Posts located at
Indo-Bangladesh Border, Indo-Nepal Border, Indo-Bhutan Border and

13-3:2020MHA vide OM No.25022/12/2017-imm dated 13.3.2020

14.3.2020In parijal modification, MHA vide OM No.25022/12/2017-Imm
dated 14.3.2020 further mentioned that all types of passenger
movement at India-Pakjstan Border suspended w.ef 00.00 hrs
16.3.2020.

16.03.2020: An passengers coming from European Union (Austria,
Belgium, Bulgaria, Croatia, Cyprus, Gzech Republic, Denmark, Estonia,
Finland, France, Germany, Greece, Hungary, freland, Italy, Latvia,
Lithuania, Luxembourg, Malta, Netherlands, Poland, Porfugal, Romania,
Slovakia, Slovenia, Spain and Sweden), European Free Trade
Association (icaland, Liechtenstein, Norway and Switzerland), Turkey
and United Kingdom have been prohibited from entering India from any
of the Land/Air/Ssaport ICPs. This resfriction shall come into effect from
1200 hrs GMT on March 18, 2020 at the port of first departure, and shall
remain till March 31, 2020 and is 3 temporary measure.Bol sent thsse
directions to all FRROs and CHIOs on 16.3.2020 vide Latier
No.1/Comm/Bol/2026-87 dated 16.2.2020.

17.03.2020: Gom coweyed fthat all passengers coming [1‘4‘@11
7 i Hinmine 1 1 sia were prohibited from entering
Alghanistan, Philippines and Malaysia were uii':?IlC.O._"H?‘i'l _!_% gﬂi;ﬁ
india from any of the Land/Air/Seaport ICPs with effec f ofﬂ,ﬁj: 2 .,..a_l.,_y'
Mo, 75/A3Mealth/2020-1(-633  daled

i

citctlated by Bol vide nMemio

1

! o Bby



18.03.2620: Any Passenger from any destination who has been to
European Union, European Free Trade Association, Turkey, United
Kingdom, Afghanistan, Philippines and Malaysia on or after 15.02.2020
has bgen prohibited from entering into India from any of the
lTand/ArrISeaport ICPs w.e.f. 1200 rs. GMT on 18.03.2020 at the port of
first departure, as per GoM decision. This was conveyed to all
;:g?ggg%HlOs vide Bol Letter No.1/Comm/Bol/2020-80 dated

19.03.2020: | accordance with Gofyi decision of date which was issued
vide DGCA Circular-ll & Circular-]] No.4/1/2020-IR dated 19.3.2020
following point were conveyed to all FRROs/CHIOs by Bol vide Memo
No.75/A3/Heai’fhf2020-!1-650 dated 19.3.2020.

"Visa and travel restrictions would also applied to all passengers who
have visited China, Iran and EU, EUFTA, Turkey, UK, Afghanistan,
Philippines and Malaysia on or after 15.02.2020 (w.e.f. 1200 GMT of
March 18, 2020)." '

19.3.2020 MHA vide OM N0.25022/24/2020-F-\V/F-1 dated 19.3.2020
issued instructions for grant of consular seivices on gratis basis to
foreign nationals Presently residing in India affectad by travel restrictions
due to COVID-19. Accordingly, Bol conveyed to all FRROs/CHIOs vide
email dated 19.3.2020 that "Regular visa, e-visa or stay stipulation of al|
foreign nationals, which have expired or would he expiring during the
period from 13.03.2020 (Midnight) to 15.04,2020 (Midnight) would be
extended till midnight of 15.04.2020 on ‘GRATIS' basis after making
online application by the foreigner. Exit of such foreign nationals, if so
requested by them during this period, will be granted without levy of
overstay penalty.”

23.3.2020MHA  vide OM N0.25022/12/2017-mm  dated 23.3.2020
conveyed closing of all 107 Immigration Check Posts for all incoming
Passenger traffic. However, vehicles/frains caiying goods for trade or
essential goods and supplies ars exempted from this probation slong
with their crew. driver, helper, cleaner ste, subject to their thorough
screening by medical staff for COVID-18. The decision ofll"-:‘eI-{.»ﬂ: has
‘een conveyed by Bol to all FRROs & CHIOs vide Memo
N0.75/A3/MHealth/2020-11-658 dated 23.3.2020

i R
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F No. BI82018-0E ) (_%6
Governmant af India

Blizistry of Home Affars
Merth East Disision

Marth Block, Meaw Delhi
Dated, the 94 March, 2020

The Chief Szcretanos, All States and UTs
The BDGsP. All Btates & UTs

Harassment of people from Morth Bast

it has come to nolice of e Ministny that peoplc from Morh

L88% haue been facing harassmant after e ocourence of COVID-18 in
ine country  There have been cases where people of Nerth Gast :zz::ludmg
ihe athietes and sporte percong have been harassed by finking them (@
SOVID-19, This & racially dissiminatory, moonvement and paindul 1o them

It 15 requested thet alt law enforcing agencies in your Statelidy

may peese ho sensitised lo take @pproptisle sclion b cRsSE O
hacaesment when these are reporied

Yours fabniuliy,

)
W
LT T, PO T

{R. K. Pandey}

Deputy SecretaryiNE-l}

Tel, 23082356
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fic 40—3:‘2020—53%1(!«"‘)
Government of lndia
Ministry of Home Affaire

Nortn Block, Naw Delhi- 110001
Dated 24" March, 2020

ORDER

Whereas, the National Disaster Management Authority (KDMA), is satisfiad
that the country is threatened with the spread of COVID-19 epidemic, which has
already been declared as a pandemic by the World Health Organisation, and has
considerad it necessary o take effective measures to prevant its spread across the
country and that there is a need for consistency in the application and
implementation of various measures across the country while ensuring maintenance
of essential services and supplies, Including health infrastructure:

Whereas in exsrcise of the powers under section 6(2)(i) of the Disastar
Management Act, 2005, the National Disaster Management Authority (NDMA), has
issued an Order no. 1-29/2020-PP (Ptll) dated 24.03.2020 (Copy encioged)
directing the Ministries/ Departmants of Govermmeant of India, StatefUnion Territory
Govemmienls and State/ Union Teritory Authorilies to {ake sffeciive measurss so a3
{o prevent the spread of COVID-19 in the country;

Whereas under dirsctions of the aforesaid Order of NDMA, and in exercise of
the powsrs, conferred under Section 10(2)(1) of the Disaster Management Act, the
undarsignad, in his capacity as Chairperson, National Executive Commiftes, haraby
Issues guidelines, as par the Annexure, to Ministries/ Depariments of Govermmant of
India, State/Union Territory Goveraments and Statef Union Territory Authorities with
the directions for their strict implementstion. This Order shall remain in foree, in all
parts of the country for a period of 21 days with effect from 25.03.2020.

A2
-"‘.rr"h

7 B

Vi % T .

Vol g
Home Secretary

| 2 it Az B e s it it oF R vErmant oflasa
1. The Becretaries of Minizivies! Departments of Goveniment of india
2. Tna Chipf Sserctariss/Ariministrators of Statas/linion Teppitories
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ANMSXUrS to Ministry of Home Agtairs Ordsr No .40-3/2020-D dated ()24.03.2020

Guidelines on the measures io be taken by iinistries/ Departments of
GW?“""’EM Uf_fndt'a, State/tnion Territory Governments and Siate/ Union
Territory Authorities for containment of COVID-18 Epidemic in the Country.

1.

Offices of the Government of India, its Autonomous/ Subordinate Offices and Public
Corporations shall remain closed.

Exceptions: :

Defencs, ceritral atmed police forces, reasury, public utilties (including petralsum,
CNG, LP@, PNG), disaster management, powsr ganeration and transmission units,

. Post offices, National Informatics Centre, Early Warning Agencies

Offices of the State/ Union Territory Governments, their Autonomous Bodies,
Corporations, ete. shall remain closed.,
Exceptions: :
a. Police, home guards, clvil defence, fire and eimergency services, disaster
management, and prisons.
b. District administration and Treasury
. Electricity, water, sanitation
d. Municipal bodies—Only staff required for essential services like sanitation,
personnel related to water supply etc

fpa i - 3 iapa lr'
The above offices (SL No 1 & 2) should work with minimum numbsr of employees. Al
other offices may continue to work-from-horne onlv.

Haospitals and all related medical establishments, including tﬁhe-ii rzanu[?:iui:i :;n;
distribution units, both in public and private sector, suctj 8:1. dispensa bt},a;;.etp
and medical sauipment shops, laboratories, ciinicsr, TursT a rjo]mei ﬂ ?Cn;! Fcrocvm;
will continue to remain functional. The tranapomauml 1orhi | r:;l-dnt.iﬁa'd S
nurses, para-medical staff, other hospital suppoﬁc services be pe ed.

ey e shall ba closed down.
Commercial and private ssiablishments shall be closed ao
LY [ RSO Ee s

A A3 e ‘ PN PR
Exceptions: i hops (under PDS), dealing with 0od, grocernes
' S oy v e M on sNopS (URae T wt fy TS o i 5 i Lo
a. Shops, including ratic S ~d milk booths, meat and fish, animal foddst
fruits and vegetables, dairy and milk booihs, N ity b
fruits and vegstabl o S s il ~d facilitate hame dalivary to
Howeavsar, district authorities ma) £ e
LRGSR it SR S e Lo fhn e fmmpm
~ st A innividiiale o =1 st T
mininiizs the movement oF (NGIvauals

= Banks, isurarice OMCES, 8

i 30 “'Zl".l:i.il_‘:_' C Ml 5 : =2t nabls sardcss



f.  Petrol pumps, LPG, Petroleum and gas retail and storage outleis.

Power generation, transmission and distribution units and services.

Capital and debt market services as notifisd by the Securities and Exchangs
Board of India

. Cold storage and warshousing services.

J.  Private security services

& 3

All other establishments may work-from-home only.

9. Industrial Establishments will remain closed,
Exceptions:
8. Manufacturing units of essential commodities.
b. Production units, which require continuous process, aftsr obiaining required

permission from the State Goverament

8. All transport sarvices — air, rail , roadways — will remain suspended,
Exceptions: - -
a. Transportation for essantial goods only.
b. Fire, law and order and emergency services.

7. Hospltality Services to remain suspended
Exceptions:

a. Hotels, homestays, lodgas and motels, which are accommodating fourists
and persons stranded dus to lockdown, medical and emergency staff, air
and sea crew.

b. Establishments used/ earmarked for quaranting facilities.

. . Fri = S =} 1’. Fo.
8. All educational, training, research, coaching institutions etc. shall remain closad.

! T7 [ S B e cematints will Be
9. All places of worship shall be closed for public. No religious congregations will be
permitted, without any axception.

i ' 1 . T A e R 1 ey et [ SN ol ralicine 4 oHang |
10.All soclall political/ sporis/ entertainment/ academic/ culturall religious functions

datherings shall ba barrad.

goa 4 ey o e
1. N et ol tunstals, condragating
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Appendix

1. Section 51 to 80 of the Disaster Management Act, 2005
OFFENGES AND PENALTIES

1. Punishment for ehstruction, etc.—Whoever, without reasonzble cause —

(a) obstructs any officer or employee of the Central Govemment or the State
Govermnment, or a person authorised by the National Authority or State Authority or
District Authority in the discharge of his functions underthis Act; ot

(b) refuses to comiply with any direction given by or on behalf of the Central
Government or the State Government or the National Executive Committee or the

- State Executive Committee or the District Authority under this Act,

shall on convietion be punishable with imprisonment for a term which may extend to
one year or with fine, or with hoth, and if such obstruction or refusal to comply with
directions results in loss of lives or imminent danger thereof, shall on conviction be
punishable with imprisonment for a term which may extend to two years.

52. Punishment for false claim.—Whoever knowingly makes a claim which he knows
or fias reason to belisve to be false for obtaining any relief, assistance, repair,
reconsiruction or other benefis conssquent to disasterfrom any officer of the Central
Govemment, the State Government, the National Authority, the State Authority or the
District Authority, shall, on conviction be punishable withimprisonment for a term which
may exiend to two years, and also with fine.

53, Punishment for misappropriation of monsy or materials, etc.—\Whosver, being
entrusted with any money or materials, or otherwise being, In custody of, or dominion
over; any meney or goods, meant for providing relief in any threatening disaster
situation or disaster, misappropriates or appropriates for his own use or disposes of
such money or materials or any part thereof or wilfully coinpsls any other person so to
do, shall on conviction be punishable with imprisonment for a term which may extend
to two years, and also with fins.

roiroulates a false alarm or

54. Punishment for false warping - Whosvar malkes
I

warning as to disaster orits severity or magnituds, k

be punishabls with imprisonment which may axtas:

a8, Ciffeness b Hey




virus, as well as socjal distance measures, as advised by the Health Depariment
from time to time.

14.1n order to implement these containment measures, the District Magistrate will
deploy Executive Magistrates as Incident Commanders in the respaciive locsal
jurisdictions. The Incident Commanderwill be responsible for the overall
implementation of these measures in their respective jurisdictions. All other line
depariment officials in the specified area will work under the directions of stuch
incident commander. Ths Incident Commander wil issue passes for enabling
essential movements as explained.

15. All enforcing authorities to note that these strict restrictions fundamentally relate to
movement of people, but not to that of essential goods.

16. The Incident Commanders will in pariicular ensure that all efforts for vmobilfsat{n.jn
of resources, workers and material for augmentation and expansion of hospital
infrastructure shall continue without any hindranca.

17.Any person violating these containment msasures vill be liable fo be proceeded
against as per the provisions of Section 51 to 60 of the Disaster Man;gemem Act,
2005, besides legal action under Sec. 188 of the IPC(as per Appendix).

18.The above containment measures will remain in fores, in all parts of the country,
for & period of 21 days with effect from 25.08.2020. AN
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oﬁet_‘:ce has been committeq with the consent or connivance of, oris attributable to any
neglect on the part of, any officer, other than the head of the Dapartment, such officer

shall be deemed to be guilty of that offence and shall be liable to be procesded against
and punished accordingly.

56. Failure of officer in duty or his connivance & the contravention of the
provisions of this Act.—Any officer, on whom any dutyhas been imposed by or under
this Act and who ceases or refuzes to perform or withdrawe himself from the duties of
his office shall, unless he has obtained the express written permission of his official
supstior or has other lawful excuse for so doing, be punishable with imprisonment for
a term which may extend to one year or with fine.

37. Penalty for contravention of any order regarding requisitioning.—If any
person confravenss any order'made under section 85, he shall be punishable with
Imprisonment for a term which may extend to one year or with fine or with both.

38. Offence by companies—(1) Where an offence. under this Act has been
committed by a company or body corporats, every person who &t the time the offence
was committed, was in charge of, and was responsible to, the company, forthe conduct
of the business of the company, as well as the company, 25 shall be deemad to be
guilty of the contravention and shall bs liable to be proceeded against and punished
accordingly: Provided that nothing in this sub-section shall render any such person
lisble to any punishment provided in this Act, if he proves that the offence was
commiited without his knowledge or that he exercised due diligence to prevent the
Gommission of such offence. (2) Notwithstanding anything contained in sub-section (1),
where an offence under this Act has been committed by & company, and it is proved
that the offence was commitied with the consent or connivance of or is atiributable o
any neglect on the part of any director, manager, secretary or other officer of the
company, such director, manager, secretary or other oficer shall alsp, be deemed fo
be guilty of that offence and shall be liable to be proteedsd against and punished
accordingly.

Explanafion.—For the purpose of this section— (2) “company” means any body

Pe . ' :
corporate and includes a firm or other association of individuals; and (b) “director”, in
relation to a firm, means a partner in the firm.

i e g s P Y T, 00, (et 1 o

59. Previous sanciion for prosscution—No prosecution for offences punishable
seclions 55 and 58 shall bz instituted except with the previous sanction of the

( or the State Gavernment, as the case may be, or of any officer
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the National Authority, the State Authority, the Central Government, the State
Government, the District Authorlty or any other authority or officer authorised as
aforesaid,

2. Section 188 in The Indian Penal Code

188. Disobedicnce to ordar duly promulgated by public servant—Whoever, knowing
that, by an order promulgated by a public servant lawfully empowered fo promulgate
such order, he is directed to abstain from a certain acf, or fo take certain order with
certain property in his pessession or under his management, disobeys such direction,
shall, if such disobedience causes or tends to causa obstruction, anhoyance or injury,
or risk of obstruction, annoyance or injury, to any person lawfully employed, be
punished with simple imprisonment for a term which may extend to ons month or witH
fine which may extend to two hundrad rupess, or with both; and if such disobediencs
causes or trends to cause danger to human life, health or safety, or causes or tends to
cause a rot or afiray, shall be punished with imprisonmsnt of either description for a
term which may extend to six months, or with fine which may extend to one thousand

rupees, or with hoth,

Explanation—it is not necessary that the offender should intend to produce harm, or
contemplate his disobedience as likely to produce harm, It is sufficient that he knows
of the order which he disobeys, and that his disobedisnce produces, or Is likely to
produce, harm.

lllustration . .
An order is promulgated by a public satvant lawfully empowered to promulgate such

order, directing that a religious procession shall not pass down a certain strest. A,
knowingly disobays the ordar, and thereby ceusss danger of riot. A has committed the
offence defined in this section.
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Government of India
North Block,
New Delhi

AJAY BHALLA, ias

DO No. 40-3 /2020-DM-I(A) 24 March, 2020

Dear Sac «ﬁ'\o_\"ﬁxha .

The Cabinet Secretary, vide his DO letter dated 22™ and 23 March 2020, has

emphasised the urgent need to take stringent actions fo contain fhe spread of COVID-19. Ia
line with this, several State/UT Governments have issued complete/partial lockdown orders,
7 While steps taken by State/UT Governments are in the right direction, lack of
uniformity in the measures adopted as well as in their implementation, may not serve the
objective of containing the spread of the virus. Considering the situation. The National
Disaster Management Authority (NDMA), in exercise of the powers under section 6(2)(i) of
the Disaster Management Act, 2005, has issued an Order no, 1-29/2020-PP (Pt.II) dated
24.03.2020 (Copy enclosed), directing the Ministries/ Depariments of Government of India,
and the State/Union Territory Governments and State/ Union Territory Authorities to take
lockdown measures to prevent the spread of COVID-19 in the country.

3. In compliance of the said Order of NDMA, Ministry of Home Affairs (MHA) has
issued an Order no. 1-29/2020-PP (Pt.IT) dated 24.03.2020 (Copy enclosed), under Section
102)(1) of the Disaster Management Act, directing the Ministries/ Departments of
Government of India, State/Union Territory Governments and State/ Union Tarritory
Authorities to take effective measures for ensuring social distancing so as to prevent the
spread of COVID-19 in the country. The Order shall remain in force, in all parts of the
country, for a period of 21 days with effect from 25.03.2020,

4, I would like to request the Ministries/ Departments of Government of India and State
Governments/Union Territory Administrations, to ensure strict implementation of the above

Orders.

a Action taken on the implementation of these measures will be monitored by MHA
and all are requested to kindly send the reports on daily basis,

With kind vegards,

/ Gl i
s iy

[Afay )

secretaries of Minisudes Deparctmente of Governnent of burdig
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AJAY BHALLA, 1AS

Home Secretary
HINT S I
Govarnment of India
Morth Block,
New Delhi

DO No. 40-3/2020-DM-I(A) 24 March, 2020

pear C Wiet Ce tme..’?wj )

The Cabinet Secrotary, vide his DO letter dated 22* and 23" March 2020, has
emphasised the urgent need to fake stringent actions to contain the spread of COVID-19. In
line with this, several State/UT Governments have jssued complete/partial lockdown orders.

A While steps taken by State/UT Governments are jn the tight direction, lack of
uniformity in the measures adopted as well as in their implementation, may not serve the
objective of containing the spreadt of the virus. Considering the situation. The National
Disaster Management Authority (NDMA), in exercise of the powers under section 6(2)(i) of
the Disaster Management Act, 2005, has issued an Order no. 1-20/2020-PP (PtID) dated
24.03.2020 (Copy enclosed), directing the Ministries/ Departments of Government of India,
and the State/Union Territory Governments and State/ Union Territory Authorities to take
lockdown measures to prevent the spread of COVID-19 in the country.

. A [n compliance of the said Order of NDMA, Ministry of Home Affairs (MHA) has
issued an Order mo. 1-29/2020-PP (Pt.II) dated 24.03.2020 (Copy enclosed), under Section
10(2)1) of the Disaster Management Act, directing the Ministriss/ Departments of
Government of India, State/Union Territory Govemments and State/ Union Territory
Authorities to take effective measures for ensuring social distancing so as to prevent the
spread of COVID-19 in the country. The Order shall remain in foree, in all parts of the
country, for a period of 21 days with effect from 25.03.2020.

4. I would like to request the Ministries/ Departments of Government of India and State
Governments/Union Territory Administrations, to ensure strict implementation of the sbove

Orders.

5. Action taken on the implementation of these measures will be monitored by MHA

and ell are requested to kindly send the reports on daily basis.

With iind regards,
Yours sincerslv,
£ ¥

¥ g ol
£ e el .
f = _'__,_,_‘:}_;—-»_pr“'- '},'4‘ l { } ';._,ﬁ L5

(Afay Koumary

Chief Secretaries of ALl State Gosvernmerfs

tas par list enclosed)
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AJAY BHALLA, I1As

DO No. 40-3/2020-DM-I(A) 24 March, 2020
Dear Bethv Lo ;

The Cabinet Secretary, vide his DO lotier dated 22° and 237 March 2020, has
emphasised the urgent need to take stringent actions to contain the spread of COVID-19. Tn
line with this, several State/UT Governments have issued complete/partial lockdown orders.

i While steps taken by State/UT Governments are in the right direction, lack of

uniformity, in the measures adopted as well as in their implementation, may not.serve the
objective of containing the spread of the virus. Considering the situation. The National
Disaster Management Authority (NDMA), in exercise of the powers under section 6(2)(i) of
the Disaster Management Act, 2005, has issued an Order ro. 1-29/2020-PP (PL.II) dated
24.03.2020 (Copy enclossd), directing the Ministries/ Departments of Government of India,
and the State/Union Territory Governments and State/ Union Territory Authorities to take
lockdown measures to prevent the spread of COVID-19 in the country.

3 In compliance of the said Order of NDMA, Ministry of Home Affairs (MHA) has

issued an Order no. 1-29/2020-PP (Pt.I) dated 24.03.2020 (Copy enclosed), under Section
102)(1) of the Disaster Management Act, directing the Ministries/ Departments of
Government of India, State/Union Territory Governments and State/ Union Teritory
Authorities to take effective measures for ensuring social distancing so as to prevent the
spread of COVID-19 in the country. The Order shall remain in force, in all patts of the
country, for a period of 21 days with effect from 25.03.2020.

4. I'would like to request the Ministries/ Departments of Government of India and State
Governments/Union Territory Administrations, to ensure strict implementation of the above
Orders.

3. Action taken on the implementation of these measures will be monitored by MHA

and all are requested to kindly send the reports on daily hasis,

With land regards,

TEC e e e
Y QUTS SHICCTELY,

P S T
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TAjay Komaly
Advisor to the Adminisreatars of Unisn Territories

(as per st enclozadi
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Home Secretary
HI¥T HYehIY
Gaovernment of indiz
North Block,
Mew Delhi
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Home Secretary

HIRG GE@R
Government of [ndia
Narth Block,

DO No. 40-3/’2020~DM-I(A) 24 Merch, o Mgy Delhi
Dear Pitunionss¥me o ;

The Cabinet Secretary, vide his DO leiter dated 22° and 23™ March 2020, has
emphasised the urgent need to take siringent actions to contain the spread of COVID-19, In
line with this, several State/UT Governments have issued complete/partial lockdown ordets.

AJAY BHALLA, 1as

2. While steps taken by State/UT Governments are in the right direction, lack of
uniformity in the measures adopted as well as in their implementation, may not serve the
objective- of containing the spread of the virus. Considering the situation. The National
Disaster Management Authority (NDMA), in exercise of the powers under section 6(2)(i) of
the Disaster Management Act, 2005, has issued an Order no. 1-29/2020-PP (PLID) dated
24.03.2020 (Copy enclosed), directing the Ministries/ Departments of Government of India,
and the State/Union Territary Governments and State/ Union Territory Authorities to take
lockdown measures to prevent the spread of COVID-19 in the country.

issued an Order no. 1-29/2020-PP (Pt.II) dated 24.03.2020 (Copy enclosed), under Section
102)(1) of the Disaster Management Act, directing the Ministiies/ Departments of
Government of India, State/Union Territory Govemnments and State/ Union Territory
Authorities to take effective messures for ensuring social distancing so as to prevent the
spread of COVID-19 in the country. The Order shall remain in foree, in all parts of the
country, for a period of 21 days with-effect from 25.03.2020.

3 In compliance of the said Order of NDMA, Ministry of Homs Affairs (MHA) has

4. I would like to request the Ministries/ Departments of Government of India and State
Governments/Union Territory Administrations, to ensure sirict implementation of the above

Orders.

3 Action taken on the implementation of these measures will be monitored by MHA

and all are requested to kindly send the reports on daily basis,

With kind regards,

Yours sincerely,

-
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Administrators of Uniou Torritories

(as per [z enslosedy
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No. 40-3/2020-DM-I(A)

Government of India
Ministry of Home Affairs

North Block, New Delhi-110001
Dated 25™ March, 2020

ORDER

In continuation of Ministry of Home Affairs's Order No. 40-3/2020-DM-
i (A) Dated 24™ March, 2020 and in exercise of the powers, conferred under Section
10(2) (I} of the Disaster Management Act, the undersigned, in his capacity as
Chairperson, National Executive Committee, hereby issues an Addendum to
guidelines, as Annexed to the said Order issued to Ministries/ Depariments of
Government of India, State/UniTén’ Terrftory Governments and State/ Union
Territory Authorities with the directions for their strict implementation .

Home Secretary

To

1. The Secretaries of Ministries/ Departments of Government of India
2. The Chief Secretaries /Administrators of States/Union Territorics

{As per list attached)

Copy lo:
i, All members of the National Exacutive Commities .

ii. Membar Secretary, National Disaster Management Autharity .




No. 40-3/2020-Dili-(A)
Government of India, Ministry of Home Affairs t/f q

Subject: Addendum to Guidelines annexed to the Ministry of Home Affairs

A,

i

Order No, 40-3/2020-DM-HA) dated24.03.2020

Addition in exemption to Glause s

* Term treasury includes, Pay & Accounts Offices, Financial Advisers and fle'd offices of
the Controller General of Accounts, with bare minimum staff

* Customs clearance at ports/airports/iand border; GSTN; and MCA 21 Registry, with
bare minimum staff,

° Reserve Bank of India and RBI reguiated financial marksts and entities fike NPCI,
CGIL, payment system operators and standalone primary dealers, with bare minimum
stalff.

Under sub clause (b) to clause 2, term treasury include, field offices of the Accountant
General, with bare minimom stafi.

Addition of sub clause (e}, (f) & (g) in exceptions to clause 2:

e. Resident Commissioner of States, i New Delhi with bare minimum staff, for
coordinating Covid-19 related activities 'and internal kitchens operations. '\

f. Forest offices: Staff/ workers !gequired to operate and maintain zoo, nurseries, WIIt"Illife,
fire fighting in forests, watering plantations, patroling and thair necessary transport
movement,

g. Social Welfare Department, with hare minimum staff for operations of Homes for
children/ disables/ senior citizens/ destitute/ women/ widows; Observation homes:
pensions,

Clause 3 includes veterinary hospitals; phanmacies (including Jen Aushadhi Kendra) and
Pharmaceutical resesarch labs.

Sub-clause (b) to Clause 4 includes T Vendor for banking operations; Banking
Correspondent and ATM operation and cash managemant agencies.

Sub-clause (a) to Clause 4 includes shops for seeds and pesticides,

Addition of sub clause (h) to Clause 4:

h. Data and call Centre for Gevernment activities only.

Sub-clause (a) to clause 5§ to read as:

a. Manufacturing units of essential goods, including drugs, pharmaceutical, medical
devices, their raw materizl & intermediates.

Addition of sub clause {c) & (d) to Clause 5:

c. coal and mineral production, trensporiation, suppy of explosives and

incidental to mining oparations. : .
d. Manufacturing units of packaging material for food fems, drugs, pharmacsutical and

medical davices.
Addition of sub ctauss {(c) & (d) to Clause Sub clause ¢;

for cargo movemsnt, reisf and

e and Seaports

8. Operetions of Railways, Aipo

acuation end their relatsd opsrational arga
0. Inter-state movemant of goads/cargo for inland anc rts
Addition of sub clause (o} in exceptions {o clauze 6
Cross jand border movsiseni of essentizl goods incleding petolewm products ond

LPG. foad products, mediea! suppliss



No. 40-5/2020-Dii-i(a)

Government of India
Ministry of Home Afaire

North Block, New Delhi 110001
Dated 27" March, 2020

ORDER

In continuation of Ministty of Home Affairs's Order No. 40-3/2020-DI-I(A)

Dated 24" March, 2020 and 25 March and in exsrcise of the powers, conferred under
Section 10(2)(1) of the Disaster Management Act, the undersigned, in his capacity ag
Chairperson, National Executive 'Lt‘;éﬁmmittlée, hereby issues the 27 Addendum to the
guidelines, as Annexed io the I"said Order issued to Ministries/ Deparimenis of

Gevernment of India, State/Union Territory Governments and State/ Union Territory

Home Seeretary

Authorities with the directions for their strict implementstion.

fo

1. The Secretaries of Ministrias/ Departments of Covernment of India
2. The Chigf Seeretaries/Administraters of States/Union Territories

(As per list altached)

Copy {o:
i. Al members of the National Exacutive Committes.

ii. Member Secretary, Neticnal Disaster Management Authority.



No. 40-3/2020-Dl- (A)
Cavernment of India, Ministry of Home Affairs

Subject: 2"Addendum to Guidelines annexed to the Ministry of Home Affairs
Order No, 40-3/2020-DM(A) dated24.03.2020 :
A.  Addition of sub clause () & (i) in exceptions to Clause 2

h. Agencies engaged in procurement of agriculture products, including MSP
operations.

. 'Mandis’ operated by the Agriculture Produce Market Committes or as notified by
the State Government.

B.  Sub-clause (a) in exceptions to Clause 4 includes shops of fertilizers.
G. Addition of sub clause (I) & (j) in exceptions to Clause 4:

1. Farming operations by farmers and farm workers in the field.

I- "Custom Hiring Centres (CHG)’ rela{ed to farm machinery.

C.  Addition of SubClauso (g} fin exceptions to Clauss 5
©. Manufacturing and packaging units of Fertilisars, Pesticides and Seeds.

D. Addition of SubClause (e) in exceptions to Clauss 6

e. Intra and inter-state movement of harvesting and sowing related machines like
cambined harvester and other agriculturs/horticuliure implements.

& .
[ s

Home Sceretary
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Huoms Sacretary
YR e
Government of India
Movth Biauk,
hiew Delki

AJAY BHALLA, 1as

DO No. 40-3/2020-DM-KA} Date : 20% Mavch, 2020
Dear Claret YPCﬂEk‘wj ,.:

Kindly refer to my DO letier of even no 24"™ March 2020 wherein an Order dated
24.032020 under Scction IO{2)]) of the Disaster Mauagement Act, 2005 alongwith
fockdown measures fo be taken by Ministrics and Departments of Government of India, and
State Governments/Unjon Territories, to contais the spread of COVID-L9 in the country
vias issued. This wes followed by two Addendum Orders duted 25,03.2020 and 27.03.2020
to the guidelines on lockdawn measwe,

2. The consolidated guidelines, by incorporating chapges made through the twe
Addendums, on the lockdown measure to the Order dated 24.03.2020 s aveilable at
https://mba.gov.in/sites/delanli/fies PR _CousolidatedGuidelinesofMHA 28032020.pdl

3 Ewould Rather ke to olariy that:

2. With the Issue of 1™ addendum. wanspodation of et goods, without distinction of
gssential and non-sssential, have been allowed,

h. ‘Penston’ under exemphions to clavse 2{g). indude pension and provident fimd
serviees provided by Employees Provident Fuid Qrgavisation (EPFC).

e. Services of Indiun Red Cross Society are alse includad under clauge 3.

d. Groceries melude hyetene produsts such as hand washes, soaps, disinfectanis,
body wash, shampons, sarfact sloaners, delergents and tissue papets, toothpaste /
otal care, sanitary pagls and diapers, batteiy golls, chargers ete,

e. Entire supply chaio of mifk collection and distribotion, including its packaging
material is allowed.

. News paper dolivery supply chiain is aleo allowed under print media.

4, I would alse tike to inlorm that the Ceniral Government has aleo aliowed use of
SDRF for homeless people, tncluding imigrant Iabouees, standed due to lockdowe
measures, and sholtered in the reliel camps and other places for providing them foed ..
for the contaimment of spread of Covid-18 virug in the coostty,

Cantd. /P
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3 MELA hos issued another Qrder today under the DM Act 2003, for issulag direotions
fo district authorities, for strict itmplementation of additional measures to stop the meverent
of migrants and providing them with quarantine Facilities, shelters, food etc., and ensuring
payment of wages and non-cviciion by their landlords. Its strict implementation siced to be
ehsured, !

6. District authorities and field agencies may pleass be informed nocordingly so as ©
avoid any ambignity af the ground level.

With kind resards,

Yours sinverely,

(Ajay Kumar Khalie)
To

Chtel Seeretaries of

afl States




No. 40—3!2020—DM~[(A)
Government of India
Ministry of Homa affairs
(Disaster Management Division)

3rd Floor, NDCC-Il Bullding,
Jai Singh Road, New Dalhi-110001
Dated 26™ March, 2020
To

Chief Secretaries/Administrators of
All States/Unjon Territories
(As per list attached)

Subject: Clarifications on tralnsportatiion of Animal feed and fodder with
reference to Ministry of Home Affairs Order no No. 40-3/2020-DM-{(A)
dated 24th March & 25th liarch 2020,

Sir/Madam,

Please refer to this Ministry’s Order of even no dated 24" March 2020 and
25" March 2020 with the Annexure/ Addendum containing Guidelines on the
measures to be taken by Ministies/ Departments of Government of India,
State/Union Territory Governments and State/ Union Territory Autherities for
containment of COVID-19 Epidemic in the Country.

2 In the-Annexure/ Addendum to the aforesaid Orders, under the exceptions to
clause 6, fransportation of essential goods and inter-stete movermnent of goods have
besh allowsd. However it has coms to notice that some states are not allowing inter-
state movement of ‘animal fsed and fodder'. it is hereby clarified that exceptions
under clause 6, covers the transportation/ inter-state movement of animal feed

and fodder, being the essential items.

3 Itis requested that the above clarification may plzass be disseminated to the
field agencies 50 as to ensure movement of Animal feed and foddsr.

1
-%é_c;vv‘«“ N o
%
b

,_i/f//\ 24
(Sanjeev Kimar }indai)

Joint Bseretary to the Government of india
Tele 011- 234380085
Cepy for information to Secretary,
fAintstry of Agriculture & Farmers’ Welfare
Department of Agriculiure, Coopsration & Farmers Welfare
New Delhi.
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N0, 40-3/2020-DNi-] (A)
Government of India
Ministry of Home Affairs

Norih Block, Mew Delhi-110001
Dated 26™ March, 2020

To

Chief Secretaries/Administrators of
All States/Union Territo ries
(As per list attached)

Subject: Ref: Ministry of Home Affairs Order no. No., 40-3/2020-DM-I(A) Dated
24.03.2020; and 25.03.2020 — issue of Standard Operating Procedure (SOP) for
maintaining supply of Essenfial Goods. :

SirfMadam,

Please refer to Ministry of Home Affairs (MHA)'s Order No. 40-3/2020-D-I{A)
dated 24" March, 2020 under the Disaster Management Act, 2005 regarding
measures to be faken by Ministries/ Departments of Government of India,
State/Union Territory Governments and State/ Union Territory Authorities for
containment of COVID-18 Epidemic in the Country,

2 The purpose of these measures is fo prevent the spread of COVID-1G

epidemic by ensuring social distancing whila maintaining supply of essential goads,
including health infrastructure and home delivery of food. Accordingly, the guidalines
annexed to the said Ordar, under exception to lockdown measures, specify shops,
including ration shops, dealing with food, groceries, fruls and vegstables, dairy and
milk products, meat and fish. animal foddar, seeds and pesticides and home delivery
of thess essential goods shali be encouraged. It is also provided that delivery of all
essential goods including food, pharmaceuticals, medical equipment  through
eCommerce will remain operational, Further, para 15 ofthe Guidelinas provides that
all enforcing autharities to note that these strict restricions fundamentally relate to
movement of peaple, but not fo that of essential goods. It is therafore, importart that
availability of essential goods is ensured to relieve the hardship faced by paople
during the period of lockdown. In this regard, Standard operating procadure (SOP)
for smooth supply of Essential Goods, is an nexed, which may be followed,

/,./J-}: "“’:afa;E) ‘ 2%

(Ajay Kumar Bhalla)
Home Sacratary
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vi.

Vi,

viil.

In case of unorganized Sector, persons engaged in supply of essential goods
may be allowed baseq On approval/ authorization issuad by local autharity
{ies). :

These commareial entities will ensure that they engage only bare minimum
staff to supply essential goods only.

These facilifes gha CAITy out regular health ang sanitation check-up of
employees engaged and wip Provide them with proper protective gear.

The State Government shal| open a 24X7 control room to register
complaints/grievances and share these nymbers widely.

*ki
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HINE eIy,

Morth Bloak,
Maw Oalhi

D.0. No. 40-2/2020-DM-I(4) 21% March, 2020

Dear Chief Secretary,

¥

As you are aware, Hon’ble Prime Minister, during his Address to the Nation on
19.03.20200n combating COVID-19, requested all citizens to observe “Janta’ cufew (2
curfew imposed for the people, by the people, on the people themselves) from 7 AM until 9
PM on this Sunday, the 22 March 2020. During this curfew, no one apart from those
involved with essential services is supposed 1o venture out of home. '

are in the forefront of fighting the COVID-19 pandemic like medical staff, police,
government servants, airline staff, media persons, bus/train/auto operators and those
involved in providing home delivery. To pay gratitude to their selfless service to the nation
during such trying times, Prime Minister has desired that on March 22 at § PM, all citizens

should acknowledge and salute their efforts by standing in the balconies or at the doors of

their houses and clap or ring bells for five minutes as a show of appreciation .

3 All States and Union Territories are, therefore, requested to widely disseminate the
message of the Hon'ble Prime Minister to the community at large. Further, Urban Local

hayatt Raj Institutions, Fire Services, Police Services, Civil Defence znd

Bodies, Pancl
[ndustrial Establishments ete . should be advised to ring a siren at 5.00 pm on 22nd March

for intimation of all citizens.

4. Action taken in this regard may please be intimated to this Ministry by emsil at:

UIESDONSE-Nercii ooy in.

With regards,

Sovammant of Indiz

2 Hon'ble Prime Minister has also mentioned that there are many brave people who

i Yours sincerely.
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Goavemmant of India
ioith Block,
Mewr Dalhi

D.0. No. 40-2/2020-DM-1(A) 21 March, 2020

Dear Administrator,

As you are aware, Hon'ble Prime Minister, during his Address to the Nation on
19.05.20200n combating COVID-19, requested all citizens to observe ‘Janta® curfew (a
curfew imposed for the people. by the people. on the people themselves) from 7 AM until 9
PM on this Sunday, the 22™ March 2020. During this curfew, no one apart from those
involved with essentia] services is supposed to venture out of home.

2. Hon’ble Prime Minister has also mentioned that there are many brave people who
are in the forefront of fighting the COVID-19 pandemic like medical staff, police,
government servants, airline staff. media persons, busftrain/auto operators and those
involved in providing home delivery. To pay gratitude fo their selfless service to the nation
during such trying times, Prime Minister has desired that on Mzrch 22 at 5 PM, all citizens
should acknowledge and salute their efforts by standing in the balconies or at the doors of
their houses and clap or ring bells for five minutes as a show of appreciation .

3 All States and Union Territories are, therefore, requested to widely disseminate the
message of the Hon’ble Prime Minister to the community at large. Further, Urban Local
Bodies, Panchayati Raj Institutions, Fire Serviees, Police Services, Civil Defence and
Industrial Establishments stc., should be advised to ringa siren at 5.00 pm on 22nd March

for intimation of a!l citizens.

Action taken in this regard may please be intimated to this Ministry by email at:

/]
b

dresponse-nercfeov in.

With regards,
Yours sincerely.

Chief Seg
Al Stades Unien Territories
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refaries/ l..L’ ministrafors of



Gavsmnmant of Indis

il { Morth Block,
TEEE ETE Naw Dealhi
D.0. No. 40-2/2020-Divi-1(A) 21* March, 2020

Dear Advisor to the Administrator,

AS you are aware, Hon'ble Prime Minister, during his Address to the Nation on
19.03.20200n combating COVID-19, requested all citizens to observe “Janta® curfew (2
curfew imposed for the people, by the people. on the people themselves) from 7 AM until
PM on this Sunday, the 22" March 2020. During this curfew, no ons apart from those
involved with essential services is supposed to venture out of home.

4 Hon’ble Prime Minister has also mentionad that there are many brave people who
are in the forefront of fighting the COVID-19 pandemic like medical staff, police,
government servamts, aitline staff, mediz persons, bus/train/auto operators and those
involved in providing home delivery. To pay gratitude to their selfless service to the nation
during such trying times, Prime Minister has desired that on March 22 at 5 PM, all citizens
should acknowledge and salute their efforts by standing in the balconies or &t the doors of
their houses and clap or ring bells for five minutes 2s a show of appreciation .

3 All Starag and Union Territories are, therefore, requested (o widely disssminate the
message of the Hon'ble Prime Minister to the community at large. Further, Urban Local
Bodies, Panchayati Raj Institutions, Fire Services. Police Services, Civil Defence and
Industrial Establishmenis ete.. should be advised to ring a siren at 5.00 pm on 22nd March

for intimation of all citizens.

4, Action teken in this regard may please be intimated to this Ministry by email at:

dresponse-nerc(@voy. in.

With regards,

{Ajay Bhalla)



THROUGIL = _FAX

No.11034/01/2019-IS-IV (Pt.}
GOVERNMENT OF INDIA
MINISTRY OF HOME AFTAIRS
(INTERNAL SECURITY - I DIVISION]
ek ddieok
Worth Bleck, Wew Delhi.
Date: 21.,03.2620

To
1. Chief Secretaries/ACS(Home)/Home Secrctaries of all States / UTs
2. Directors General of Police of 21l States / UTs
5. Commissioner of Police, Delhi.

Madam / Sir

In order to further the efforts for containment of COVID-19, "Janta Curfew”
will be observed from 7 AM to @ PM tomorrow i.e. March 22, 2020, During this

period, there will be no railway train services.

2. In view of the above, all precautionary measures may be taken to maintain

law and order especially at railway stations and other sensitive Jocations, to ensure
security and maintain peace and public tranguility.

Yours faithifully,

5;1

S

{Srinivasu K}
Deputy Secretary to the Government of India
011-23093508

55}

T
i

Copy for information to: PS to HM/ PS to MOS (G)/ PPS to H3/JS (WS &1
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No.11084/01/2019-1S-IV (Pt.)
GOVERNMENT OF INDIA
MINISTRY OF HOME AFTAIRS
(INTERNAL SECURITY - I DIVISION)

deRdkiied

Narth Block, New Delhi.
Date: 22.03.2020

To
1. Chief Secretaries/ACS(Home)/Home Secretaries of all States [ UTs
2. Directors General of Pelice of all States / UTs
2, Commissioner of Police, Delhi.

Madam / Sir

In continuation of the measures taken in the wake of COVID - 19, it has been
decided by the Ministry of Railways that cancellation of all passenger irain services
on Indian Railways and Konkan Railway will continue till 24:00 hours on
31.03.2020 (copy of their communication dated 22.03.2020 in this regard is
enclosed). Inter-state bus services maly also be restricted in several states and other
public transportation services may also remain skeletal.

2. In view of the above, all precautionaty measures may be taken to maintain
law and order especially at railway stations, bus stations and other sensifive
locations, to ensure security and maintain peace and public tranguility.

Encl: As Above
Yours faithfully,

(Srinivasu Kj
Deputy Secretary to the Gevernment of Indiz
011-230935G8

/ P8 to MOS (G

Copy forinformation to: PS to HM/
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No.11034/04/2020-15-1V
CGOVERNFMENT OF INDIA
MINISTRY OF HOME AFFAIRS
(INTERNAL SECURITY-! DIVISION)

Morth Block, New Delhi
T Dated 24" March 2026
0,

i. Chief Setretaries! Advisors to-Administrators (all States/UTs)
2. DsGP (all States/UTs)! Comrissioner of Police, Delhi

Subject:  Ensuring unhindered movement of essential goods and services
in the Siats/UTe during COVID-19 lockdown-reg

Sirf Madam

I am direcied fo refer to this Ministiy's letter of even number dated 24.3.2020
and state that all States/UTs are aclively enforcing social distancing and isolation for
COVID-19 through lockdown/ prohibitory measures with exempfions inter-alia for
supply chain and fransportation of essential goods and sewj:;ss in 2nd out af ihe
State.

While it s imperative fo suceesefidly implement the noiified fockdowm/

E

resiriclions, H is also necessary fo easwe the unhindsied operafion of
manufacturing, procéssing, fransporiation, distibulion, sforags, trade/ commerce
and lagistics related o ali services/ establishmenis and commudites required for the

defivery of essenfial senvicss, which have been exsmpled under the varous

prohibitory orders.
in order to ensure that these provisionz are eamlessly available st ground

sab-up a 24°7 Conirol Room/Office
with Helplines {at State/ District favel fo address any grievance or undue problems

[ T ey 7

faced by the providers of Gaods/Senvizes incliting during inter-stale movemsnl. A

Modzl Officer at Stzie. may be appoinied o coordinate with the Distict

Adminietration / Police in fhis mzifer, This is neceseary foensurs continuily of stpoly

chain for esseniial conamoditisg, severel of which may be of pedshabls nature



i may ako ke fecessary o lay Hown a Standard Operating Proloca! for
unhindenmd “perslion of aforesaid éssontia] senices! establishments and
Lommediies including appaintment of nodal ofiicers i inter-state borders, issue of
velicular passes! o passes dic,

The Stale Helptine faclity may be also made available to ensure adequate
protection to Essantial Senvice providers! Govermmant or PSU employees/
Heslthcare vorkers engaged in providing essential services or requisiioned for
Boministative exigencies, in each SiatelUT from any urvanted stigmatization by any
loeat persons on any grounds, including their working in an exposad environmant
fitke hospitais, public facifities, essential service faciities et).

£ inview of the ahove, Bis atoordingly requested fo issue suitatla directions o
set-up a Nedat Control Roor Office vith Helslines in ths State and appoint 2 Nodal
Ofiicer immediately. The detaile of sush Helpline number may be given wide publicity
in the StatefUT concemed. ki is also requested to share the detalls of the Nodat

Cfiner end Helpline number with Central Gontrol Room in MHA

Yaurs faithiully,
g ; H Ay

y o z i

N /

g
{Srinivase Kolllpaka)

Depuly Secrefary o the Government of india
011-23093508

Copy for information to; PE 1o HMPS to MOS (GYPPS b MBIIS(IS- & WS}

&Y

e TR
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‘No.11034/01/2620-1SV
GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS
(INTERNAL SECURITY- DIVISION)

North Block, New Delhi
Dated 24" March 2020

To,

1. Chief Secretaries/ Advisors to Administrators (all States/UTs)
2. DsGP (all States/UTs)/ Commissioner of Police, Delii

Madam/Sir,

In the wake -of the orders that have been issued under the Disaster
Management Act, 2005, there sre possibilities of rumour mongering, including thoss
relating to shortage of food and other esseniial gervices and commodities.

92K In this contaxt, it is imperative that all State Governments and Unilon Territory
Administrations take necessary steps fo suitably publicise through all availabie
means that food, medical, and civil supplies, and dher essenlial services wili be
maintained and there are adequate supplies availablein the couniry.

3. It s also requested that provisions of the Guidelines issued in this regard, on
the measures to be taken for containment of COVID-19 epidemic in the country. as
annexure to MHA Order No. 40-3/2020-D dated 24.03.2020 may be suitably
disseminated amongst the public. All measures may be taken to allay apprehensions
and maintein peace and tranquillity.

Yours faithfully,
- gd -

{Srinivasy Kollipaks)

Deaputy Secrelary to the Gove

Copy for informisiion (o B2 to HVIPE (o MOS (GRS ts (S1SI5L & WE
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I8 Afgg
Home Secratary
IS @R
Sovernment of Indis

S North Block,
(TP Gra New Dethi

.0 No. 1 1034/01/2020-18-17

AJAY BHALLA, ias

Dated 27t March 2020

Deon Clniel- gﬁ%mk@\ﬂjj

Kindly refer to our discusslons regarding a large number of migrant
agricultural labourers, industrial workers and other unorganized sector workers
etc. who are being forced to return to their domicile states or are trying to do so.
Considering the overall scenario incliding prevention of spread of COVID 19 and
lack of transportation facilities, States and UTs may ensure that such incidents are
avoided, through strict measures, | am aware that States and UTs are taking
varfous steps in this regard but restlessness still persists among the workers in
unorganized sector, pa rticularly the stranded migrant workers, This needs to be
handled urgently and sensftively to stem thelr exodus from their existing
locations, as also prevent any disruption to faw and order.

In this context, facilities for providing food and shelter to the migrant
labourers and the homeless s an area of concern. Gptions for providing shelters
may be explored rigorously through existing infrastructure etec. immediataly.
States in thejr disaster management plans have identified relief shelters etc. Their
suitability may be explored. We may have to be prepared for continuing this
facility for a fonger period, hence, requirements for drinking water, sznitation,
common kitchen, storage ete., in the shelters, mayalso be kept in mind.

‘Provision of food packets to the vulnerable groups can be explored through
various means including spare Capacities in prison kitchens, NGOs (including larga
scale meal providers such zs mid-day meal scheme vendars), IRCTC facilities,
religious organizations, CSR efforts etc. after examining their suitability. Measures
taken by Government including provision of free foog grains and other essential
items through the public distribution systern may be brought to their notice and
its distribution streamlined.

Similarly, steps may be taken to ensure that other categories such as
students, working women hostel inmates etc., are also allewed to continue jn
their existing facillties with 31| precautions. it is hecessery that hotels, rented
accommodation etc., continue to remain open and functional and del very of
essential services be streamlined,

F'E:'g': 2



61

| am sharing the helpline numbers set up by various States and UTs for
public. States/UTs may generate awareness ghout their helplines as also the
measures being taken by them,

With appropriate enfo fcement measures, instructions to emplovers,
provision of facilities for food and shelter, smooth delivery of essential goods and
services, and percolation of these instructions to the field level, we should be able
to timely and successfully address the above issues.

e T Jku}m{&i ¢ .
Encl : As above ; . .

’ ; /

/ : AT Rk
(AJAY KUMAR BHALLA

L .xzours sincerely,

To,
' The Chief Secretaries (Al States)

Copy to, .
i DGPs (All States)
2, Commissionar of Pelice, Delhi

/

(AJAY KUVIAR BHALLA)



A-90 6%
Te ufg
Home Secretary
RT |Y
Government of India

Morth Block,
New Dalhi

D.O No. 11034/01/2020-1S.1V Dated : 28" March 2020

Deva Clhief gc’r\'\ﬂ‘@fj y

I am writing in continuation to my DO letter of even mumber dated 27" March. 2020,
and our continuous discussion regarding the problem of migrant workers/pilgrims ete, who
ate returning fo their domicile states or trying to do so during this lockdown period. I
appreciate the efforts being made by all the States and Union Territories. However given the
number of people on the roads, we face a mammoth challenge. While we are establishing
relief camps and making artengement for food cte., I'would like to once again reiterate thal it
is imperative that the information in this regard is disseminated effectively to these vulnerable
groups. This is important so that they got a sense of security.

2. Public address systems and all other means of communication, including through
volunteers, NGOs and technology, should be extensively used to disseminate precise -
tnformation on the location of the relisf camps and the facilities being made available, in their
language. They may also be made aware of the relief package under the Pradhan Maniri Garib
Kalyan Yojana and measures being taken by the State Government/ UT Adminisiration. This
will stem their flow and gncourage people to desist from moving, As some people are moving

on highways, setting up of fentsd accommodation could also be considered along the
highways, so that they can easily move into these shellers.

AJAY BHALLA, 1As

3 While sstting up iemporary shelters, care must be taken to ensure that these persons
will stay in the relief caiups till the lockdown orders ate in place, Further the shelters are to be
organised, keeping in view various precautions meluding social distancing,
4. Medical check up drives should also be condueted in these camps in order to separate
cases requiring quarantine or hospitalisation,
: . it 9 :

3. MHA vide MHA letier no. 33-04/2020-NDM-I dated 28" March, 2020 has also
authorised the use of the State Disaster Response Fund for providing sich relief measures.
6. 1 am sure, with these additional weasures, we may able 10 convinece the migrant
warkers and homeless people to stay back where (hey are and wherever required, in the relief
camps set up by the State/District administiation.

M \“f\ . 3 fa.,&‘j) !fiv"'hf-kg -{i\'& Yours sineersly,

¥ ™

.
Vo e “‘ﬁil" 3!';@1&
(Ajay Humar Bhaila)

Ta

Chief Seereraries (Al Statos)



AJAY BHALLA, ias

NERSICE]
Home Secratary
T TR
Govemment of India
Naorth Block,
New Delhl

Dated : 28" March 2020

D.O No. 11034/01/2020-1S-1V

Dean Frdvitea,

I am writing in continuation to my DO letter of even number dated 27" March 2020,
and our continuous discussion regarding the problem of migrant workers/pilgrims etc. who
are returning to their domicile states or trying to do so during this lockdown period. 1
appreciate the efforts being made by all the States and Union Territories, However given the
number of peaple on the roads, we face a mammoth challenge. While we are eslablishing
relief camps and making arrangement {or (ood etc,, [ would like 1o once ggain reiterate that it
is imperative that the information in this regard is disseminated effectively to these vulnarable
groups. This s important so that they get a sense of secuity.

2 Public address systems and all other means of communication, including through
volunteers, NGOs and technology, should be extsnsively used to disseminate precise
information on the location of the relief camps and the facilities being made available, in their
tanguage. They may also be made aware of the relief package under the Pradhan Mantri Garib
Kalyan Yojana and measures being taken by the State Government/ UT Administrstion. This
will stem their flow and encourage people to desist from moving. As some people ars moving
on highways, setting up of tented accommodation could also be considered along the
highways, so that they can easily move into these shelters.

3. While setting vp temporary sheliers, care must be taken to ensure that these persons
will stay in the relief camps till the lockdown orders are in place. Purther the shelters are to be
organised, keeping in view various precautions including social distancing.

4 Medical check up drives should also be conducted in these camps in order to separate
cases requiring quarantine or hospitalisation. '

3. MHA vide MHA Isiter no, 33-04/2020-NDM-I dated 28" March, 2020 has also

authorised the use of the Statz Disaster Response Fund lor providing such reliel measures.

6. I am sure, with these additional measures, we may zble to convince the migrant
workers and homeless people to stay back where they are and wherever required, in the relief
camps set up by the State/District administration,

LJ‘\‘L:' \,F‘\A-I c.f-\_ﬁt,l\ ';;I

o Yours sincerely,

(Ajay Kemay Bhatla)
ddvisers to Administrators (all UTs

Cupy o

PHGP= (40 U'Ts)

6

%
fw;‘}w%’iﬁt

q




A

: 'c:r'i’i. W, Al g, o, WIRE W /’l D
tm V%ﬁg?rma T T 1
IAS { T
UETT TS TESA W mo
Member Secretary " Csvaumenk ot

#inistry of Home Affairs
National Disaster Management Authority

MNO.1-137/2018-Mit. ). dated 28% March. 2020

';"o All State/UT Relief Comm issioners/SDMAS

ir,

1. Kind*attention is fnvited to the decisions of the video conferences held under
the chaarmansh?p of Members of NDMA regarding the role of SDMAS/DDMAS in
handling Covid-19 pandemic.

2. We need note that while medical and pharmacological response activities are
performed by the State health departments under the guidance of Ministry of
Health and Family Welfare, the aspects of Situation Awareness and Resource
Awareness have to be handled by the SDMAs and DDMAS, like we do in any other
disaster. The response activities have to be coordinated in a planned rannar
with this awareness.

3. Following measures are suggested for “DHA:GFOLS for adoption and
immediate implementation:

{a) Functioning of SEOC/DEQCs:
« Should be the nodal point of information and management of the
disaster, with particuiar reference to non-medical matters.
» Should be manned 24x7.

v Flow of information:
o Should be in constant communications with Districts and below.

o Receive, analyse, collate and disseminate information to all
stakeholders in time, This information needs to flow both
horizontally as well as vertically.

o Send a Situation Report to NDMA as per the specified frequency
and format.

¢ Dedicatad Means of Communication: SEQCs should have their
own dedicated emall ids.

Contact details of DDMAS: States/SECCs must share the contact

detzils of the nodal officer in every DDMA with the MHA and NDMA

forthwith, to ra_{’..r..:u: aggistance i case gfincal emeraencies,

ibl Inter-agency Coordination: The SOMA, using information proy
by the SEOE, should be (e nodal agency far i l".‘-'_":-:.i';":l. sy coordination an
nomemcdical aspects of disaster respu e oy 1o

(21 Community Awarenessi

FERTROENIDY A I3rening -_r_{‘l,:fa':



ers need to anticipate
. They should share
and ervisionad, gaps
stc.

(d} Proactive planning: The SDMAs/Reliel Cornmission
emerging criticalities and undertake proactive rmeasures
preparedness plans as they are evoived, the action taken
in the response, assistance needed from central agencies,

Civil soclety and & number of NGOs have

come forward to halp. They need to be facilitated in their endeavour, and their
efforts coordinated and used optimaily in order to achieve synergy. Frequent
communication and coordination Is therefore required with them. Relevant

information must be shared with them.

(e) Coordination with NGOs:

has corne forward in a big way
s neaded and where. Close
CSR activities and
pful to combat the

(f} Coordinatien with Industey: The industry
Lo help. They lack guidance and infermation on whati
coordination needs to be established to facilitate
manufacturingfsupply of critical items that may be hel
challenge.

2

(g) Coordination with neighbouring States: A number of ifter-state issu:es
are being referred to MHA for esolution, Proactive coordination with

ct levels,

neighbouring States, particuiarly at State-to-State and contiguous District
will help resolve these problems faster.

(h) Issues relating to migrant workforce and stranded tourisis: SEOC
must act as a single point of contact on &l migrant workforee related issues.
These persans must be taken care of as per the NDMA Guidelines for temporary
shelters, with the medification of maintaing physical distance of 2t {east one
metre between any two persons. NDMA guidelines on Minimum Standards of
Relief should be adhered to.

(i) Humane Appvoach:
It is recommended that the Police and the administration adopt a humane
approach in dealing with the public, particularly those who are left adrift
by the lockdown. Enforcemsnt of laid down restrictions must be tempered
with compassion and a sense of duty of care for our citizens. There is also
a need to ensure communicating that contacting COVID-18 must nof be

treated as a skigima.

(i} Health and Well-keing - Personnel of the Administration: This is ©

{

fallawe the ‘da's and don'l's’ 107 prss

naramaunt importance, Whils narfarring their duties, ai

hehaviour should be a model far

L i e e i e :
L grcers and staff must

senting the spread of COVID-12. Thely
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Member Secrata e ' ke
54 b Governrnent of India
B viad Ministry of Home Affairs
National Disaster Managemsnt Authority
No. 1-137/2018-Mit. 1 dated 29" March, 2020
To
Chisf Secretaries of all States/ Administrators of UTs
Sub: Firm measures to combat Covid-19
Sir,

It is seen that despite efforts to ensure full compliance to the Government Orders vide

No. 40-3/2020-DM-1(A) dated 24% March; 2020, some labourers/ pilgrims could not be retained
where they were. Reports regarding movement of such persons across different States are being
received. It is to be noted that significantly large ymber of persons in similar category have been
successfully retained in different States, by combined efforts of risk communication, ensuring that
the employer does nat deduct or defer the pay or wages, ensuring that the landlard does not vacate
or demand rent during this hour of distress etc. It is therefore cautioned that a few Ceviations
should not be allowed to be a canse for dilution of the efforis of authorites who have ensured
compliance in large cases. In view of this, it Is reiterated that the people in these categories must be
locked after, while maintaing physical distance of atleast one metre from one another, in temporary
shelters. They must ba got medically examined and the persons requiring sepavate freatiment must
be dealt with as required.

2. In arder to ensure that the basic objecrive of the nadional social distancing order is not
defeated and in ordsr to reduce risk of virus transmission, it is requested that the following
measures must be taken in respect of those migrant lebourers of pilgrims who have already arrived
from other States to your Staie.

i District Administration must use public address system and communicate with these parsons
regarding steps being taken by the administration for their welfare and regarding do’s and
dor’ts to he followed. Visible police presence at dll alighting points must be ensured.

i, Medical officers must be deployed to condact screening of the arriving persons at identified

locations so thar all are covered without fail.
i, Those without arny risk factors would be sent for quarentine, after explaining to them cleaxly
and after noting thelr details including mebile phorie numbsers. Strict guarantine facilities of
two weeks duration may be geared up accordingly at all the temporary shelters,
iv. In the identified locations, NDMA guic clines on temporary sheliers may be followed by
treating thess persons &s disaster-affected persouns, by malntaining
distance of one meirs betwean parsons,
aalt with a8 required &3 per thelr medics
2 the well being of all tha migra

wihile talin

Y [} 1
paest 08 pui I pLace, b

minimum  physi

High visk pers

vi, A firm sysrem

arriveid from ather 3rates
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No. 33-4/2020-NDM-I

Government of India
Ministry of Home Affairs

(Disaster Management Division)

C-Wing, 3" Floor, NDCC-II
Tai Singh Road, New Delhi-110001

Dated 14.03.2020

To
The Chief Secretaties

(All States)

Subject: Ttems and Nor}ﬁs of assistance from the State Disaster Response Fand
(SDRE) in wake of COVID-1¢ Virus Quibreak
Sir/Madam
[ am divected to efer this Ministry’s letter No. 32-7/2014 dated 8% April, 2015 on the

sbove mentioned subject.

2. The Central Government, keeping in viesw the spread of COVID-19 Virus in India and the
declaration of COVID-19 as pandemic by the World Heallh Organisation (WHO), by way of
a special one time dispensation, has deoided to treal it as a notified disester for the purpose of
providing assistance under SDRT. A list of items and nomms of assistance for contamment of

COVID-19 Virus in India, eligible from SDRF is annexed.

Vaurs faithfally,

:_é_ndﬂ A =

ety

; . " (W
(Sanjesy Kumar Jindal)
JointSeerstary to Govermment of India

Tel; 23438096

Cony (o ASIUT). MEA for maling similar provisious for ilization of UT Disester Pesponss




List of iteras & norms of assistance from State Disaster Response Fand (SDRE) in the

wake of COVID-19 virus ouibrealk

8L No. ITEMS NORWMS OF ASSISTANCE

ke Ex-Gratia payment ‘'to | Rs.4.00 lakh per deceased person including those
families of  deceased | involved in relief operations or asscciated in
persons. tesponse  activities, subject fo certification

regarding cause of death from apptopriate
. authority.

&, Covid-19 positive person | Cost of hospitalization for managing COVID-19
reguiring patient at rates fixed by the State Government.
hospitalization.

3. Measures for guarantine, | As per actual expenditure and es per thé assessment

sample ecollection and

sereening:

{2) Provision for femporary
accommodation, food,
clothing, medical care, stc.
for people affected and
sheltered in  gunarentine
camps (other than home
guaranting) or for cluster
containment operations.

{(b) Cost of consumables for

of need by State Executive Committee (SEC), to

-ensure the effactive containment of outbreak for a

period upto 30 days. The SEC will decide the
number of quarantine camps, their duration and the
number of persons i1 such camps.

This period can be extended by the SEC beyond the
prescribed limir subject fo condition ihat
expendiiure on this sceount should not exceed 23%
of SDRF allocation for the year.

sample collection.
(c) Support for checking, Medical care may gko be provided from National
gereening  and  comtact | Health Mission (NHM).
tracing.

4.  |Procurement of essential | Expenditure is to be incurred from SDRF only (and
squipments/labs for | not from NDRF), as sscessed by the State

resperse to COVID-19;

a) Cost of sstting up
additional testing
laboratories  within  the

Government and the cost of
consimalbles.

(b) Cost of
protection

personal
equipment for
al, police

.'"i'_

Bxecutive Commitise (SEC) to strengthen ths
sweillance and conlrol messwres against COVID-
12 virue outbreal.

Total expenditwe on squipment should not excesd
i

| % of the annual allogation of the SDR

/\
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No. 33-4/2020-NDM-T

Government of Tndia
Ministry of Home Affairs

{Disaster Management Division)

C-Wing, 3" Floor, NDCC-IL
Jai Singh Road, New Delhi-110001
Dated 14.63.2020

To
The Chief Secretaries

(All States)

Subject: Ytems and Norms of assistance from the State Disaster Response Fund
(SDRF) in wake of COVID-19 Virus Outbresk

Sir/Madam
I em directed to refer this Minisiry's letter No. 33-4/2020-NDM-T dated 14% March

2020 on the ahove mentioned subject and to encloss herevith partially madified list of items
and norms of assistance for containment of COVID-19 Virus in India, eligible from SDRF.

Yours faithiully,
-—\émf»{ Vv
(Senjecv Kumar Jindal)
Toint Secretary to Government of India
Tel: 23438096

onsa

Copy to AS{UT), MHA for making similar provisions for utilizaiion of UT Disaster Responss
Funds by the Union Temitories.




Amnexure to Ministry of Home Affairs letter No, 33-4/2020-NDV-I dated 14.03.2020
Modified List of items & norms of assistance from State Disaster Response Fund
(SDRF) in the wake of COVID-19 virus outbreak

SL No. ITEMS NORMS OF ASSISTAN C'E

I Measures for gquarantine, | As per actual expenditure and as per the agsessment
sample collection and | of need by State Executive Committes (SEC), to
screening: ensure the effective containinent of outbreal for a

pericd upte 30 days. The SEC will decide the
(2) Provisien for temporary | number of quarantine camps, their duration and the
accommodation, food, | number of persons in such camps.
clothing, medical care, ete,
for people affected and | This period can be extended by the SEC beyond the
sheltered in  guerantine | prescribed limit subjectio condition that expenditure
cemips (other than home | on #his account should not exceed 25% of SDRF
quarantine) or for cluster | allocation for the year.
containment operations. ’
(b} Cost of consnmables for | Medical care may also be provided from National
sample collection. Health Migsion (INHM).
(c) Support for checking.
screening and  contact
fracing.

2 Procurement of essential | Expenditure is fo be incurred from SDRF only (and
equipments/labs for | not from NDRF), as assessed by the State Exscutive
response to COVID-19: Commiitee (SEC) to sirengthen the swrveillance and
a)y Cost of setting up | control measures against COVID-19 virus outbreak.
additional tecting
laboratories  within  the
Govemment and the cost of
consumables, i Total expenditure on equipment should not excesd

] () Cost of personal| [0 % of the annual alloeztion ofthe SDRF
\protection equipment for
healtheare, municipal, police
and fire authorities.
(c) Cost of Thermal
Scanners, ventilators, air
purifiers, and consumahles
for Government hospitals,
Mota:-

I,

SEC shall enswrs overn

1 e gy - 1 o - 7
{l oversight mechanism so




DERES
Home Secretary
e TR
Government of India

North Block,
Naw Delhi

AJAY BHALLA, 1As

DO No. 40-3/2020-DM-I(A) Date : 29" March, 2020
Dear Clare t- gé’ (@VAR: \“(:M\'j y

Kindly refer to my DO letter of even no 24 March 2020 wherein an Order dated
24.03.2020 under Section 10(2){1) of the Disaster Management Act, 2005 alongwith
lockdown measures to be taken by Ministries and Departments of Government of India, and
State Governments/Union Territories, to contain the spread of COVID-19 in the country
was issued. This was followed by two Addendum Orders dated 25.03.2020 and 27.03.2020
to the guidelines on lockdown measure.

2 The consolidated guidelines, by incorporating changes made through the two
Addendums, on the _]ockdown measure to the Order dated 24.03.2020 is available at
https:/fmha.gov.in/sites/default/files/PR ConsolidatedGuidelinesofMEIA_28032020.pdf.

3. T would furthet Tike to clarify that:

a. With the issue of 1% addendum, transportation of all gonds, without distinction of
essential and non-essential, have been allowed,

b. “Pension’ under exemptions to clause 2(g), include pension and provident fund
services provided by Employees Provident Fund Organisation (EPFO).

0. Services of Indian Red Cross Society are also included under clause 3.

d Groceries include hygiene products such as hand washes, soaps, disinfeciants,
body wash, shampoos, surface cleaners, detergents and tissue papers, toothpaste /
oral care, sanitary pads and diapers, battery cells, chargers €ic.

e, Entire supply chain of milk collection and distribution, including its packaging
matetial is allowed.

£ News paper delivery supply chain is also allowed under print media.

4, 1 would also like to inform that the Central Government hag also allowed use of
SDRT for homeless people, including migrant labourers, eranded due to lockdown
measnres, and sheltered in the relief camps and other places for providing them food ete.,
for the containment of spread of Covid-19 vitus in the country.

Contd./P-2
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1 MEA has issued another Order today under the DM Act 2005, for issuing directions
to district authorities, for strict implementation of additional measures t0 Stop the movement
of migrants and providing them with quarantine facilities, shelters, food etc., and ensuring
payment of wages and non-eviction by their landlords. Its strict implementation need to be
ensured.

6. District authorities and field agencies may please be informed accordingly so as to
avoid any ambignity at the ground level.

With kind regards,

Yours sincerely,

{(Ajay Kumar L%%‘:qﬂil a)
To
Ch it_zf Secretaries of
all States
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coaches into quarantine
-wards with medical facilities

L NEEE L TR LR
‘Food & 24/7 electricity will

be provided to the quarantined
| patients within the ward

| Raliways has ldentiﬁed around

637 coaches across 17 different
- zones for conversion

INDIN'S MEDICAL mrnnsmucwni_
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